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DATE OF ORDER: -
15-00-2008
Mr.ﬂvekﬁhah,mxy counsel for

ﬂr.&nd«pﬁhm, coungel far apphcamt,
Mr.vas,ﬁmar, cwnmi for rumndmts.

In View of ihe order passed Sn OA, the l&m doas ot
survive and tha same stands dismissed accordingty.
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MA Mo. 43/2005 in 0.A. No. $6/2005
Bate of order: 15.09.2006 S

Mr. Vivek Shah, proxy counsal for

" Mr, Sandeep Shab, counsel for applican,
Mr. VY S Guriar, counsel for respondents.

In view of the order passed in 04, the MA does not -
survive and the same stands dismissed accordingly.
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